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THE HIMACHAL PRADESH PUBLIC MONEYS (RECOVERY OF DUES)
ACT, 1973
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THE HIMACHAL PRADESH PUBLIC MONEYS (RECOVERY OF DUES)
ACT, 1973

1(Act No. 22 or 1973)

& (Received the assent of the Governor on 26th November, 1973, and was
published in R.H.P. Extra., dated the 4th December, 1973, P. 1797-1799).

An Act to provide for the speedy recovery of certain classes of dues payable to the State.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-fourth Year of the Republic of India as follows:—

1. Short title, extent and commencement. (1) This Act may be
called the Himachal Pradesh Public Moneys (Recovery of Dues) Act, 1973.

(2) It extends to the whole of Himachal Pradesh.

(3) Itshall comeinto force atonce.

2. Definitions. In this Act, unless the context otherwise requires,—

(a) ‘“financial assistance’ means any financial assistance rendered—

(z) for the purposes of vocational or technical training; or
(i) for the construction of residential buildings; or
(@) for providing drinking water kuhl or pipe line; or
(v) for the development of animal husbandry, agriculture or
horticulture; or
(v) for establishing, expanding or running any village or cottage
industry; or
(vi) for purposes of any other kind of planned development; or
(vii) forreliefagainst distress; or

1. For statement of Objects and Reasons, see R.H.P. Extra., dt. 28th April, 1973, P. 637.
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(viit) for loan under the National Loan Scholarship Scheme;
(8) ““State Government” means the Government of Himachal Pradesh.

3. Recovery of certain dues as arrears of land revenue (l)
Where any person is a party—

(a) to any agreement relating to a loan, advance, grant, stipend or
scholarship given to him by the State Government by way of
financial assistance; or

(b) to any agreement relating to a guarantee given by the State
Government in respect of a loan; or

{c) to any agreement providing that any money payable thereunder
to the State Government shall be recoverable as arrears of land
revenue; or

(d) to any agreement tosell or distribute goods or any other article
supplied by or through the State Government;
and such person—

(i) makes any default in the repayment of the loan, advance, stipend
or scholarship or any instalment or interest thereof; or

(1) having become liable under the conditions of the grant to refund
the grant or any portion thereof, makes any default in repayment
of such grant or portion or instalment thereof; or

(iit) having become liable to pay the price of the goods or any other
article or interest thereof, fails to pay the same or part thereof; or

() otherwise fails to comply with the terms of the agreement,—

then, such officer as may be authorised® in this behalf by the State Government,
by notification in the Official Gazette, may, without prejudice to Jany other
mode of recovery under any other law for the time being in force, send a
certificate to the Collector, mention ing the sum due from such person and
requesting that such sum together with the costs of the proceedings or any
other sum, be recovered as if it were an arrear of land revenue.

(2) The Collector on receiving the certificate under sub-section (1) shall
proceed to recover the amount stated therein as an arrears of land revenue.

L. For such authorisation, see Not. repro. at P, 724,
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NOTIFICATIONS AND RULES UNDER THE HIMACHAL PRADESH
‘ PUBLIC MONEYS (RECOVERY OF DUES) ACT, 1973

OFFICERS AUTHORISED TO ISSUE CERTIFICATES FOR THE RECOVERY OF
DUES AS ARREARS OF LAND REVENUE

HOUSING DEPARTMENT
NOTIFICATION
Simla-171002, the 13th November, 1975

No. 1-1/75-Housing.—In exercise of the powers conferred upon him under
section 3 (1) (i) of the Himachal Pradesh Public Mcneys (Recovery of Dues)
Act, 1973,the Governor, Himachal Pradesh, is pleased to authorise the following
officers within their respective jurisdictions, to issue requisite certificates for
the purpose of recovery of loans including interests referred to therein :—

1. Deputy Commissioners.
Sub-Divisional Officers (Civil).
Tehsildars.

Naib-Tehsildars.

Block Development Officers.

RIS

(R.H.P. Extra., dt. 17th November, 1975, P. 1593)
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THE HIMACHAL PRADESH PUBLIC MONEYS
(RECOVERY OF DUES) (AMENDMENT) ACT, 1982

(Act No. 10 of 19821

(Received the assent of the Governior, Himachal Pradesh on the 13th August, -
1982 and was pubhshetl in R.H.P. Extra., dated 19-8-1982, page, 835-837).

ARRANGEMENT OF SECTIONS

Sactions

I. Short title and commencement,

2. Amendment of long title and preamble.
3. Amendmentof sectian 2.

4. Amendment of section 3.

5. Insertion of section 4.

An Act to amend the Himachal Pradesh Pubhc theyc (Recovery of Due.s') Act,
1973 (det No. 22 of 1973).

Be itenacted bythe Legislative Assembly of Hunachal Pfadesh in the Thlrty-
thlrd Year of the Republ:c of India as follows :—

1, Short title and commencement.—(l) This Actmay be called the Himachal
Pradcsh Public Moneys (Recoyery of Dues ) (Amendment) Act, 1982.

(2) 1t shall come into force at once.

2. Amendment of long title and preamhlc —In the long titie and preamble
to the Himachal Pradesh Public Moneys (Recovery of Dues) Act, 1973 (22 of
1973) (hereinafter called the principal Act), the words “‘payable to the State”
shall be omitted.,

3. Amendment of sectng——For the existing clauses (g} and (4) ofsection
2 of the principal Act, the’ follomng clauses (@), (&), (e), (@), (e) and (f) shall
‘be substituted, namely :—

(@) “corporation™ means the Himachal Pradesh Financial Corporation-
_established nnder the State Financial Corporations Act, 1951 (63 of 1951)
and includes any other corporation owited or controlled by the Central
Government or the State Government which the State Government
may, by notification, specify ;

{b) “financial dssistance’ means any financial assistance rendered—
() for the purposes of voéa_tional or technical training ; or
(if) for the construction of residential buitding ; or
(#ii) for providing drinking water Kuhlor pipe line ; or
(iv) for the development of animal husbandry, agriculture or hor-
ticulture ; or -

1. For Statement of Objects and Reasons see R.M.P. Extra,,dated 9-7-1982, P. 632
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{v) for establishing, expanding, modernising, renovating .or running
-any village or cottage industry, industriol undertaking or agro-
industry ; or

{vi) for the purposes of any other kind of planned development ; or

{vii) for relief againast distress ; or .

(viif) forloan under the Nationa! Loan Scholarshi p Scheme ;

(¢) “Government company” means a Governmeut company as defined
in section 617 of the Companies Act, 1956 (1 of 1956} and which is
notified as such by the State Government frorn time to tirne;

(d) “industrial undertaking” includes any undertaking for the mapufacture,
preservation, storage or processing of .goods, or mining, or the hotel-
industry, or the transport of passengers .or goads, orthe generation
.or distribution of clectricity or any other form of power or the mainte-
nance, repair, testing or servicing of machinery, vehicles, vessels, motor
boats, tratlers or tractors or assembling, 1epairing or packing "of any

“articles with the aid of machinery or power ,or fishing.or providing
shore facilitics for fishing or maintenance thereof, or for the develop-
Jnent of .any.contiguous area of [und as.an: mdustr:al estate.or prowd:ng
special or techaical knowledgc or athcr services for promotion of
mdustnal growth,

‘\Bxplanation.—The cxpression pnocessm g of goqu” mc[udes any act or
process for producing, prepating or making. an article by subjecting
any material lo 4 manval, mechanical, chemical, electrical.or-any other
-like operation ;

(¢} “sponsored scheme” means a schcmc spansored by way of ﬁuanc:al
assistance by the State Government or the .Central Govemment
under which the concerned Governament, cithcr—

({) advances money tq the. corporat,:on or the .Government company
‘forthe the  purposcs . Of- disbursing loans, -advances, grants.or sub-
" sidies.or for the purpose of sale of goods on credit or Nire purchase, or
(i) guarantees or agrees to guarantee the paymcnt of loan, advances,

grant or subsidies or the payment of price of gooc 5 sold on cred1t
©f hirepurchase ; and

(f) “State Government” means the Govemmcntof I-HmachaJ-Eradesh.'”

4. Amendment 6f:section 3.—Insection 3.of the principal Act—

"(§) affer the word ‘person’ occurring for the first time in sub- section (1,

ithe words *‘either as- prmcgpal or as surety-or as .guaraptor” shall be
Jnserted

" (#) for clauses {a) and (}) ofsub- scctgon (1), the followmg clauses: (a) and

-(b)shalibe substituted, namely <—

“@)(i) 10 any agreement celating te.a loan, advange, grant, subsidy, stipend
or scholarship given to him under that agicenent or relating to credit
in respect of, or relating to hire putchase of, goods sold by the State
Goverament or-the corporation by way of ﬁpancral assistance ; or

-({i) to-any-agreement relating to a loan, advance, grant ar submdy given
undier that-agreement or-relatingto oredit in rcsPect of, or'relating “to
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hire purchase of, goods sold by the. Government company under the
sponsored scheme ot

(£) to any agreement relatmg to a guarantee given by the State -Government
oracorporatton inrespectof a loan raised by an industrial underta-
king ; or™

(i) for the words “‘ then, such officer as-may be authorised in this behalf |
by the State Government , by notification in the Official Gazette”,
occurring in sub-section (1), the words, *‘then, in case- of the- State
Government, such officer as may be authorised in this bchalfby. the.
‘State Governiment, by notification in the Official Gazetle, and in the’
case of the corporation orthe company, the Managing Director there-
of”, shall be substituted ; and

(iv) after sub-section (2) the following sub-sectlons (3) and #) shallsb‘e
) addcd namely:—

“(3) Nothing in sub-section (1) shall affect any interest of the State
Government, a corporation: or a-Government company, in‘any- property crcated
by any mortgage, charge, pledge or otlier encumbrance.

(4) Where the:property: of any persontseférred: tosin sub-section (1) is
subjected to any mortgage, charge or other encumbrance. in favour of the
State Government a corporation or 2 Government company, then-in.every
cass of 2 pledge or hypothecation of goods,. or a mortgage, charge or other
encumbrance op immovable property, such property or, as the case may be,

. the interest of the defaulter therein, shall first be soltdlin proceedings for recovery
of the'sum due from that'person, and if the proceeds of the sale of the property
are less than the sum due, proceedings may be taken against the-other property
of such person :

Provided that where the State Government is of the opinion that it is neces-
sary to-do so for safe-guarding the recovery of the sum due to it or to the
corporation or Government company, as the-case may be, it may, for rcasons
to be recorded, direct proceedings to be taken simultaneously for the recovery
of the sum due in respect of goods pledged .or hypothecated, .the immovable
propetty mortgaged charged® or encumbered and other” property  of sich
persnn.’

5. Insertion of section 4.—After section 3 of the principal Act, the following
new section 4, along with its heading, shall be inserted, ndmely —

“4. Levy of fees asservice charges.—The State Government may require
the o orporation or-2 Government company, as the case: may be, to pay to ita
fee s service charges to the extent as the State Government: may- conslder
appropriate: .

Provided that the proposed- fee shall.be published in-the Official Gazetic
. and vbjections shall be invited within thirty days from the date of said publication
and {urther that the State Government shall consider the objectlon if any, before
levying the fee.” '
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NOTIFICATION
UnDER

THE HIMACHAL PRADPSH PUBLIC PREMISES AND LAND (EVICT ION
AND RENT RECOVERY) ACT 1971

- APPOINTMENT AND DELEGATION
LOCAL BELF GOVERNMENT DEPART ENT

fimeT-2, 495, 1982

AT 1-2170-0 F0 Q@O0 STH-IL—BATe 73w wiawries  afkae o) ﬁ=r
(Frevrem o w0 Sgelt) wfafram, 1971 (1971 w1 wfafem dons o2)
ﬁﬂmzﬁm(ﬁ)mmmqﬁu’rmmm fgare W= &
© o, fadt dfeede famer ﬁ%ﬂﬁamﬂrﬁﬁrﬁ*wwqﬁ?
ﬁmwmﬁr{mw@) wfafraw, 1971 oa 2 Y wwEr (v) &
sfemfya gEss ofvey & s d swEe afafag & mis gagat & ol
w1 frourfew &% ¥ wod g T E L '

© ' [RH.P. Extra., dated 21-5-1988 P, 490].

[Authontahve Fnglish text of the Local Self Government Department Notl-

fication No. 1-21/70 LSG-II dated.4-5-1982. 1

Shfmfa—l?IOOZ dhe 4dth Map, 1982

No. 1-2170-L§G-IL—In exercise of the pOwers conferred by clause (a) of sec-
tion 2 of the Himachal Pradesh Public Premises and Land (Eviction and Rent
Recovery) Act, 1971 (Act No.220f1971), the Govetnor, Himachal Pradesh, is
pleased to appointthe City Magistrate, Shimla to perform thé functions of ‘the
Collectorurder the above Act in respect of the public premises as defined under
«clause(e) of section 2 of the Himachal Pradesh Pub].tc gremlses and Land (Evic-

. tion and Rent Recovery) Act, 1971,

" [R. H.P. Extra,, dated 21-5.1982, p. 489]
NOTIFICATION
UNDER

THE HIMACHAL PRADESH REGISTRATION OF HOTELS - AND
TRAVE], AGENTS ACT, 1969

ENFORCEMENT Or ACT AND RULBS
ageT ﬁmw
frHaT, 19 wAGAT, 1981

- ger 5-21/71-zro <10 ~—fgraw waw, Wwegam I glae T o Red
W, 1969 (TATT0 227TH 1970) =T W 49 F AR ¥ wleqA! FTHAT FL
g, o, AT wE, qeeTa wfagf 2 fr e 7 wiyfaaw o471 398
AT ST 7Y (a7, aHg-a9g X YN qiEw, f@ﬂ“? ROA ATE SR REFTRA
7T (asr-:aniﬁ REYTR % wiafad ) T o gt | g

‘ (RH.P., dated 23-1-1982, P. 21-22]
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